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and the Central Universities, the re-
commendation of the Education Com-
mission that the Vice-Chancellors 
should retire at the age of 65 years. 

With regard to Prmcipals of Col-
leges and Heads of other eQucaUollal 
bodies, it is not desirab'e to make 
any distinction between the age-limit 
prescribed for them and fur teachers 
in general. In this context. the Edu-
cation Commission recommended 
that "the normal retirement age for 
teachers should be 60 years; and there 
should be provision for extension 
upto 65 years provided the person is 
physically fit and mentally alert to 
discharge his duties ell1cicntly". This 
recommendation has been brought to 
the notice of all the concerned autho-
rities. 

Murder of Tribal Girl near Mlrzapur 
(U. P.) 

4586. SHRI RAMAVATAR SHAS-
TRI: Will the Ministcr of HOME 
AFFAIRS be pleased to state: 

(a) whether Government have full 
report on the murder of a tribal 
girl Satia, near Mirzapur in Uttar 
Pradesh in which the former Deputy 
Chief Minister's son was alleged to 
be in.volved: 

(b) if so, the details thereof; llnd 

(c) if not. what are the reasons 
therefor and how the interests of 
the tribal and Harijan people will 
be safeguarded? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOMg AFFAIRS 
(SHRI VIDYA CHARAN SHUKLA) : 
(a) to (c). According to information 
fm"nished by the Government of 
Uttar Pradesh. one Shri Munni Lal 
lodged a: verbal report at the police 
station Bharhan on 22-6-69 that his 
daughtcr was shot hy one RIlm 
Bahadur Singh. a servant of Ram 
Narayan Singh at the Gopalpur Farm 
when he' came to his house and asked 
his dr('rased daughter as to why she 
did not come for work. The case was 
inv('stignt!'rl by the State cm. Ral~ 
Bahndllr Singh has been sent up to 

('ourt on charges under section 302 
IPC and sections 25/27 Arms Art, 
The cases arc sub ;udice. 

The Chief Minister U.P. in the 
course of a statement in the U P 
Vidhan Sabha had mentioned that 
there was no p'I'ima facie case to 
suggest the involvement of the son 
of the Deputy Chief Minister in the 
incident and that he would agree 
to institute an inquiry under the Com-
missions of Inquiry' Act if the alle-
gations were furnished to him in 
writing. . ~.11 
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